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ACT No. VI OF 1873. 

(Iieceivetl the assent of the G o v e l r ~ o ~  G e n c ~ n l  an L I I G  
28 [ha Junzrn~y 1873) . 

An Act t o  arneni the Law relating to the Tran- 
slzlpuleiit of Goods iinported by Steamer, slid 
for otlier purposes. 

p i  WIXEREAS it  is expedient to amend tho law rc- 
1a;tiiig to tl.1~ transhil3ment ofF goods iinportcd 

by stcaiiier ; It is hereby enacted as follovrrs :- 
Short t i l l~.  1. This Act iiiay be called " The ?'1.anshil3rncnt 

of Goods Act, 1873": 
~ o c 2 ~ l  extent. It extends to the ports of Calcutta, Madras, Boni- 

bay, I<arcichi, Aden, Rangoon, Maulmain, Akyab, 
and to such other British Indian ports as the Govcriior 
Gciieral hi Council , may froin time to t iae ,  by iioti- 
ficatioii in the Gazette of Indict, direct in this be- 
half ; 

Cprnrnence- Aiicl it shall come into force on the psssiiig tllereof. 
ment 

- 

R C ~ ~ I  of 2. Act No. XX of 1867 (to authorize the t rm-  
Act  xx of s/@rnent without payment of duty of goocls imported 
1867. into Calcutta, Madras and Bombay By Stea~lzers) is 

repealed. But all rules, rates and regulations pre- 
scribed under the said Act shall be deemed to have 
been prescribed under this Act. 

PO\VW to per- 3. Subject to the provisiolis hereinafter contained, 
mit trailship- t h  
meilt rnitllout e chief officer of customs of every port to which 
paylllellt this Act extends for the time being may, on applica- 
duty. tion of m y  person interested as owner, agent, con- 

signee or otherwise in any goods imported by steamcr 
into such port, grant lcave to tranship the same with- 
out paynielit of duty at the port of transhipment, 
and without any security or bond for the due arrival 
and ently of the goods at  the port of destination : 

Provicled 
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Provided 'that such goods have been specially aiid proviso. 
distinctly mmifested or dcclarcd at the time of 
iniport as for transhipment tp sonie other British 
Indian or foreign port. 

4. The power conferred by section three shall be Rulesregulat- 

exercised subject to such rules as the Local Govern- ' o " p P ~ ~ ~ ~ ~ i s e  
rnent iiiay from tinie to time prescribe by notificatioii 
in tlie official Gazette. 

5. A transliipinent fee on each bale or package Levyoftrml- 

of any goods or class of goods transhipped under this sllilllnent fee- 

Act, may be levied at such rates' ancl under such 
regulations as the Local Government, with the pre- 
vious sanction of the Governor General in Council, 
from time to time prescribes by notification in the 
official Gazette. 

6. The Governor General in Council may from Power to 
prohibit tran- tilllo to time, by order notified in the Gazette of radio, sbipmcnt. 

prohibit the transhipment, at any specified port or at 
all ports, of any specified class of goods, or prescribe 
any special mode of transhipping any specified cla,ss 

. of goods, and may, by like notification, cancel sue11 
order. 
7. Opium iiilported by sea into any British 1iidian Dnty on 

port may, if the Local Govciminent think fit, but  not re-ex- 
ported by sen. otherwise, be re-exported by sea from tlie samc port 

on paynient of a dr~ty equal in amount to the fee to 
which it wodd have bcen liable if it had been tran- 
shipped at su'ch port. 

8. This Act shall bc read as l~ar t  of the Coiisoli- Act to bo 
dated Custonis Act, and shall nht be constmcd as in 7:;:~': 
any rcspect limiting the powel; of tllc custonis oficcrs 1863. 
to "lcvybuty or to rcquirc such bonds or other sccu- 
rities as arc a.uthorizcd by the samc Act. 


